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SHRI P.R. KUNJACHEN: Sir, tissue 

culture technique is a new branch of 
development. When new research is being 
conducted, it is very difficult to get results 
immediately. But at the same time this 
research is a must and it has to be 
developed. So, considering the importance 
of this matter, whatever result is achieved so 
far, it should be brought into the field of 
agriculture. So, I want to know whether the 
Government will take the initiative to 
continue the research and also see that it is 
made applicable in the field. It should not 
remain in the universities alone. Then it will 
not be giving any result. It should be 
brought to the field. For that, the 
Government should take action. It should be 
co-related. I want to know whether the 
Government will take action in this regard. 

 

SHRI J. S. RAJU: Mr. Chairman, Sir I 
want to know whether this plant tissue 
culture has been initiated in Tamil Nadu and 
if not, why not. 

 
MR.  CHAIRMAN :   Question 

No. 344. 

Excessive payments for purchase of 
electrical equipment by the Eastern 

Railway 

*344. SHRI ATAL BIHARI 
VAJPAYEE: 
SHRI PRAMOD MAHA- 
JANt 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether in the second week of April 
last several places in Bihar and Calcutta 
were raided and documents were seized, 
which established that excessive payments 
of crores of rupess were mile to two or three 
'favourite companies' by the Eastern 
Railway in the purchase of electrical 
equipment, generating large-scale kick-
backs, as reported in the Indian Express, 
dated 13th April, 1990; 

(b) if so, what are the facts and 
findings in this regard; and 

(c) the nanus of the officials and 
suppliers involved in this case? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI AJAY 
SINGH): (a) to (c) A statement is laid on 
the Table of the 
Sabha. 

 The question was actually asked on the 
floor of the House by Shri Pramod 
Mahajan. 
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Statement 
(a) to (c) The Central Bureau of 

Investigation registered for investigation 5 
cases on 28-03-1990, against 4 Eastern 
Railway officials and 12 private firms, for 
alleged procurement of electrical equipments 
at high rates, and making procurement in 
excess of actual requirements, resulting in 
approximate loss of Rs. 57- 50 lakhs to the 
Railways. Searches were conducted at 18 
places by the CBI, simultaneously, on 11-04-
1990, in Bihar and Calcutta during which 
212 incriminating documents were seized. 
The disclosure of names at this stage will 
adversely affect the CBI investigation. 

 
SHRI AJAY SINGH: Mr. Chairman, 

Sir, while it is correct that in a department 
like the Railways, which is one of the big 
purchasers in the country, there is 
corruption to an extent, as far as the 
question of disclosing the names is 
concerned, a C.B.I, enquiry is going on. It is 
felt that publicising their names would 
adversely affect the C.B.I, investigations.     
But   if   the   hon. 

Member wants to know further details, if he 
cimes to me I can give him the details. 

 

SHRI SURESH KALMADI : They are 
telling the B.J.P. privately many things. 
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You cannot claim that this will not be in 
the public interest. It is a known fact. The 
question of suspension is a known fact. 

SHRI CHHOTUBHAI PATEL : 
The Minister is hiding something. 

SHRI AJAY SINGH  :       Mr. 
Chairma'z. Sir, investigations are going on. 
The names have not come out. It is incorrect 
to say that the names have bean publicised 
in the newspapers. The names have not 
come out. 

MR. CHAIRMAN : The question 
which he asked was very simple. If they 
have been suspended, the office knows; 
everybody knows. Where is the question of 
the names not having come out ? 

SHRI PRAMOD MAHAJAN : 
A clerk who types the orders knows, but it 
cannot bo make known to a Member of 
Parliament   : 

MR. CHAIRMAN : Suspension is 
something public. You cannot suspend a 
person privately. 

SHRI CHATURANAN MISHRA : 
After all, against whom the enquiry is being 
conducted ? 

SHRI AJAY SINGH : Actually, four 
people are involved. They are : Mr. R.P. 
Sharma, Assistant Electrical Engineer, 
Dhanbad, Eastern Railway ; Mr. M.C.S. 
Rao, Senior Electrical Foreman, Eastern 
Railway ; Mr. B.R. Mahto, Senior Electrical 
Forement, Danapur, Eastern Railway and 
Mr. Diwakar Singh, Senior Electrical 
Foreman, Eastern Railway, These are the 
four persons. 

SHRI RAM AWADHESH SINGH : 
what about the big fish ? 

SHRI AJAY SINGH : The enquiry is 
going on. We will also try and nab the big 
fish, if there are any. 
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SHRI JAGESH DESAI : Mr. Chairman, 
Sir, as far as I know, the rates charged were 
even six times in this case. There should be 
internal audit department of the Railways. 
Have they found anything lik this ? Part (b) 
of my question is, you have conducted 18 
searches. They have got so many documents. 
Were these searches made at the premises of 
the railway officers ? After you came to 
know that there 12 firms were in league with 
the officers, have you at least temporarily 
black-listed them ? I would like to know the 
nature of the dicuments which have been 
seized. 

SHRI AJAY SINGH : Sir, as stated 
earilier, raids were conducted at 18 placed. 
As far as documents are concerned, they are 
with the CBI. As far as hon. Member's 
question regarding particular concerns is 
concerned, they will be considered for black 
listing automatically when, they come under 
this kind of senitiry. 
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SHRI JAGESH   DESAI :   No, 
no, so many Divisions are there. I would 
like to know whether they have been 
informed. Automatically it is never done. As 
far as I know when the names have been 
decided, these are communicated to all other 
Departments. 

Secondly,   I   asked   what    your 
internal audit system is in this case. 

SHRI AJAY SINGH : As far as internal 
audit system is concerned, there are certain 
categories—for example, at the DRM level 
and the equivalent competent authorities. 
Here the authority to initiate purchases upto 
the value of Rs. 40,000. This category of 
criminal activity that has come to notice 
concerns this level of operation where there 
seems to have been a large scale collusion 
between the various members of the railway 
staff. 

SHRI AJAY SINGH : As far as 
blacklisting is. concerned, that will be done 
after the enquiry. Dealings automatically 
stop with these firms. If the hon. Member 
wants to know the names of these firms, I 
can give the names, if that is the question. 
They are with me 

 

SHRI JAGESH DESAI : He is giving. 

SHRI AJAY SINGH : He has 
not understood me. The names are— 
M/s.     Universal Refrigeration 
Company, Calcutta, M/s. Vidhi Sindhi 
Engineering Company, Calcutta, M/s T. S. 
Sales Corporation, Calcutta, M/s Industrial 
Enterprises (India), Calcutta, M/s. S.K. 
Sales Corporation, Calcutta, National 
Electrical Stores, Calcutta, Metro Company 
Services, Calcutta, Ultra Mechanical 
Engineering Company, Calcutta, Trade 
Centre Calcutta, United Enterprises, 
Calcutta, Anil Motors, Calcutta and A.K. 
Enterprises, Calcutta. 

 

MR. CHAIRMAN : He wants to know 
the names of the firms and whether they 
have been blacklisted. 

SHRI CHATURANAN MISHRA : He 
wanted to know whether they have been 
blacklisted. 
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MR. CHAIRMAN : They will do if 
after investigation. He has said it. 

SHRI RAJ MOHAN GANDHI : 
The hon. Minister for Railway has said that 
there is a policy of transferring officers after 
four years stay at one place. Will he be kind 
enough to inform the House whether a 
representation has been received from the 
Federation of Railway Officers regarding 
their serious dissatisfaction with the 
promotional policy in the Railways ? If so, 
what action is the Government taking ? 

SHRI GEORGE FERNANDES : It 
does not arise out of this- 

 

 


